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Heard Shri R .N .Nathur. Here is an app 1 icat ion 
, 

regarding this Tribunal's inteJ:Vention in the transfer . 
of the applicant v1hoit> statecl to be the junior-roost 

" clerk Gr.II a post which \tias f•:>und to be surplus 

of the: requirerrent of the Jaip11r Unit of the 
' 

respome:nts office. The applicant has also pray·ed 

for directions of this Tribun~l to h:lve his services 

as a Clerk regularised w.e.f. 12.1.1982. The two 

reliefs do not foll9W from ore another. There are 

two separate reliefs which are clubbed together 

in this OA. The first relief is regard in.g the 

Tribunal's intervention in a transfer matter. As is 

very "t-Iell establishe4! ord.iaarily the transfers 

are not interferred by aay court. inc lud iftg this 

Tribunal 1..1nless it is manif~stly \'Jrong, outside the 

rules or mot. ivated by the malice. The grounds on 
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' i? 
which the 11ppl1cant has 1::l8en trane fr;:rred that he 

" is the j 1.lnior-most clerk in the unit and that is t<~hy 
' 

he has to go i;o another C~ff ice located 3t Bhopal. ·rhe 

le3.rned counsel for the appli.::ant brought to our 

not ice that the apJ lir.:!ant h-3.s been working as an 

adho:: clerl: since 1982 and his case for regularisat ion 

on thi.3 post is pend.ing with the admini.stration and 

the ap~l:icant is not the junior-most clark as has been 

stated in the i!flt:mg~d oroer. The m:1tter reg.:trding 

reguliJ.risat ion seems to have been activated l~r the 

applicant for the first time in the year 1994-95 

although the applicant hs.s been 3.-:irnittedly T,Jor'king 

as a clerk on adhoc basis since 1982. This is an 

old and stale matt~r which cann·Jt be .~dj'Jd icated 

be for~ this forum as it is hit by the laws of 

limi·tation and is grossly stale. TMre has been. 

no explanation for the de hy in pursuing the matter 

with the administration or coming to the Tribtlnal 

for adj1.1dication on the matter. In any ease, the 

applicant has opportunity of having{flis matter 

sorted out with the proper representation to the 

resp.;)n:lents who seem to be ~.f~;,!;~~~)'f the problem 

and will definitely give a sol,Jtion to the matter 

brought to this Tribunal's not ice. At this stage, 

the OA is not maintainable to be admitted and is 

therefore dismissed. 

N.k.L, 
( N .K.VERl'iA) 

MEMBER (A) 


